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Divisional Personnel Officer. Sambaipur Division. East Coast 
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applicant and that on two occasions he orchcslratcd the closure of this 
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holds the lien. 'the Arex Court further added,the transfr unless inflicts Ap 

adverse effect on the  p•erson concerned with any panel consequences2  are 
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WhIch he is holding at the present place of posting the applicant cannot assail 

th tnf 	rd 	th pl 	t t hb 	d 	i 	lbl 	i 	fthaias 	 ncoo 	x oe  
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Respondents. 

6. Havin regard to the above facts and circumstances of the case I 

see no merit in this O.A. which is dismissed with the observation as made 

above. With this lntenm order also stands vacated. No costs. 
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